IN THZ CENTRAL ADMINISTRATIVE TRIBUVAL
PRINCIPAL BENCH NEW DZLHI

0.A. No.961/94 N
New Oelhi, dated the 24th Jan,,13995 5\0 )
LoRan BN

Hon'bla Shri B.N.Dhoundiyal, Membar (A)

Hon'ble Smt.Lakshmi Swaminath an, Msmbar (3)

Shri Dalbir Singh

resident of Ohakla,Distt,Rohtak,
c/o Shri Sant Lal, Advocats,

C-21(B) Ngu Multan Nagar, .Delhi-56

oss Applidant
(By advocate Shri Sant Lal )

V/s
1, The Union of India, through the Sacy
Ministry of Communications,

Dgpartment of Posts, Dak Bhauwan, Neu O31%]

2. The Dirsctor of Postal Sarvicesy,
Haryana Circlz, Ambala Cantt,

3. The Senior Supdt.of Post Ufficas,
Rohtak Oivision, Rohtak

4s .nt.Krishna Kumari, Sub Postmaster,
Uhakla Post Jffice, Tehsil, Jhajjar,
Oistrict Rohtak(Haryana

ess Rzspondint:

(B8y Advocats Shri K.C., Sharma )

JUDGMENT (ORAL)

(Hon®bla Shri B.N.Dhoundiyal, Member {A)

The applicant Shri Dalbir Sgngh has nraysd .

for rainstatemant as Chowkidar, granting of temporary '

status and repularisation in Group ‘D' cadra in the
Department of Posts. He claims to have bee3 Jorking

as Chouwkidar in Dhakla Post Office undar Rohtak Poetalw”
Division we@.fs 6.,5.1982, He uworked continusuzly upts

19.9.1993 and his services werzs terminatzd +ithout

by
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assigning any reason and vithout giving him dus no*iza.

The applicant claims to reve basan working for moro than

taon years and he also states that sesvsral parsonz funis:

to him have besn ratainad in ssrvics.

2. In the countar filed by the raspondents, it %3
stated that the applicant was working as a contiﬂguﬁey
paid smploysa to Qhom fixed monthly wagss wars baing
paid. No appointment order was issusd and no serving
record was rgquirad to ba maintained in renpact.c? guch

enployses. As p:ar the local ordars of Sub Postmostir

he was first engaged on 1.9.1384 as part time Choutidazs

w )

ihe applicant was nagvar performing his duties sincoraly

énd devotedly and was often absent from his dutia~,lap

warning was also issued to him, A theft ocsuraed in

Jdhakla PO on the night betussn 19.9,1993 and 20.9,93

and hs was, theresfore, not enéagad furthar w.a.?,

20.9.1993,

3, In accordance uith the Temporary status 4o
scheme

Casual Labour(Postal)/dated 12,4.1991, temporary 3tz2tug

would be conferr=d on thecasual laboursers in smilsyment

~

as on 29.11,89 and who continua to ba currently esmsloysd

and have randerad continuous service of atleast onag yoar, o

It is true that temporary status doss not bar dispansing

the servicas of the casual labourers but this i3 t3 b2
done after follouwing the dus procaedure, The sching
rovides that if a labour with temporary status commito
p p

a misconduct and the same is proved in an enqui-y aftuy

giving bim reasonable opportunity, his servicss will ™2
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dispansad with. Admittedly in this cass, hir copvilas

wers terminated only by way of verhal ordar: »nd L

due procedurs Bas not followsd.

4, In the circumstances of the case, wt hold

that the applicant is entitlad to succead znd

direct the respondents to reinstata the gppiivant

forthuith, Houwsver, he has not dischargad anv
3 M

duties during this period, Hence no back w2333 4ill

be payable to him-though this period will he takan

into account far determing his seniority awony tho

gasual laboursrs,

5. Thas2 directions shall be implamented St

a period of one month from the date of reczipt of &

certifisd copy of this judgment,

6. The OA is. disposad of with the aboul

diractions., There uill be no ordser as to 23733,

OZXszgzégvVubﬁ$éii:;/;

(Lakshmi Swaminathan)

Member(J)
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